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REPEALING AND AMENDING BILL
THE MINISTER OF STATE IN THE

MINISTRY OF LAW, JUSTICE AND

COMPANY AFFAIRS (DR. SAROJINI

MAHISHT): I move:

“That the Bill to repecal - certain
enactments and to amend certain
other enactments, as passed by
Rajya Sabha, be taken into consi-
deration.”

MR. CHAIRMAN: The guestion is:

“That the Bill to repeal certain
enactments and to amend certain
other enactments, as passed bv
Rajya Sabha, be taken into counsi-
deration.”

The motion was adopted.

MR. CHAIRMAN: There are no
amendments. 1 will put all clauses to
tbe vote of the Hous» The question
i

*“That Clauseg 210 5 and the First
and Second Schedules stand purt
eof the Bill"

The motion was adopted
Clauses 2 to 5, the First Schedule and
the Second Schedule were added 1u

the Bill
Clause 1. Enacting Formuly and the
Title were added to the Bill.

DR. SAROJINI MAHISHI: 1 niove:
“That the Bill be passed.”

MR. CHAIRMAN: The question js:
“That the Bill be passed.”
The motion was adoptetd.
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PARLIAMENT (PREVENTION OF
DISQUALIFICATION) AMENDMENT
BILL

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SARO-
JINTI MAHISHI): I beg to move:

‘That the Bill further to amend
the Parliament (Prevention of Dis-
qualification) Act, 1959, he taken
into consideration.”

MR, CHAIRMAN: The question is:

“That the Bill further to amend
the Parliament (Prevention of Dis-,
qualification) Amendment Act, 19598,
be taken into consideration.”

The motion was adopted.
MR. CHAIRMAN: The question is:

“That Clause 2 stand purt of the
BilL"”

The Motion was addpled.
Clause 2 was added to the Bill.

Clause 3 (Substitution of mneuw
Schedules for existing Schedule).

Amendments mude: /
Poge 2,
omit lines 14 Lo 17. ()
Page 2,—

omit lin~ 22 (4)
Page 4, lines | und 2,--

vmut “under the Bombay Dock
Woirkers (Regulation of Em-
ployment) Scheme, 1956
made"” (5)
Page 4, lines 4 and 5,
omit “uvnder the Calcutta Dock
Wurkers (Regulation of Employ -
ment) Scheme, 1956, made” (8)
Page 4, hnes 7 and B,—
omat  “under the Madras Dock
Workers (Regulation of Employ.
ment) Scheme. 1956, made™ (7)
Page 4, ling 10,~-
after *Cochin' nsert-—
“established under the Dock
Workers (Regulation of Employ-
ment) Act, 1948 (9 of 1944)" (%)
Page 4, line 11,—
after “Visakhapatnam” inserf—*%
“estublished under the Dock
Workers (Regulation of Employ-
ment) Act, 1948 (9 of 1943)" (9»

Page 4,—

omit lines 23 to 28, (10)
Page 5—

omit lines 9 and 10. (11)
Page 5—

omitl lines 33 and 34. (12)



